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na (JRY) w. e. f, the current financial year. 
The Scheme is being continued as a com-
ponent of the JRY during the current financial 
year. Since the Scheme has been basically a 
part of the employment generation 
programmes, wage component of the 
Programme has to be more than the material 
component. This requirement of the 
programme cannot be satisfied by digging 
surface borewells. The programme is 
accordingly  confined  to open  wells only. 

As per the guidelines under the Scheme, it 
is to be talcen up only in those areas where 
open wells are the cost effective mode in 
comparison to irrigation through   tube-wells  
or   surface   borewells. 

Number of A. C Chair Car Coaches    in 
Metre Gauge and Broad Gauge lines 

2245. SHRI T. R. BALU: Will the Minister 
of RAILWAYS! be pleased to state: 

(a) the number of A. C. Chair Car 
Coaches which are in service in Metre Gauge 
and Broad Gauge respectively in Tami! Nadu; 
and 

(b) what is the amount allotted for 
manufacturing A. C. Chair Car coaches in  
each  sector in Tamil Nadu? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) Statewise 
allotment of coaches is not done. southern  
Railway has 3 M. G. and 10 B. G. A. C. 
Chair Cars in service in addition to 5 BG. A. 
C. First cum Chair Car coaches. 

(b) The amount is not allotted Statewise for 
manufacturing of A. C. Chair Car  coaches. 
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Demolition/regularisation  of unauthorised 
colonies  in  Delhi 

2247.  SHRI V. NARAYANASAMY: 
Will the Minister of URBAN DEVELOP 
MENT be plaesed to state: 

(a) whethei- it is a fact that the Delhi 
Administration have started demolishing the 
constructions that were carried out in Delhi  
colonies; 

(b) whether it is a'lso a fact that the l 
people living in colonies have objected to the 
same since they are! living in the said 
colonies since long; and 

(c) what steps Government is taking for 
regularising unauthorised construction in 
various colonies in Delhi? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI MURASOLI MARAN): 
(a) to (c) The Local bodies having jurisdiction 
have to take action against unauthorised 
construction and encroachments. The 
performance of this duty by the Local Bodiels 
is generally opposed by the people involved. 

There is no proposal under consideration 
of the Government to regularise the 
unauthorised constructions in the various 
colonies of Delhi. 

Export of Niger Seeds 

2248.  SHRI SURENDRA SINGH 
THAKUR; Will the Minister of FOOD 
AND CIVIL SUPPLIES be plejased to 
state: 

(a) whether it is a fact that Government 
depend on imports of oil-seeds and edible oils 
to melet their demand in the country; 

(b) if so, what are the reasons for export 
of Niger seeds; 

 
(c) whether Government are aware of the 

fact Niger seeds oil is being used in 
Ayurvedic Medicines which ard facing acute 
shortage of Niger seeds oil; 

(d) if so, what efforts have been made by 
Government to make available the Nigee 
seeds oil to the1 common people and 
Ayurvedic medicines manufacturing firms at  
reasonable  rates; and 

(e) whether Goveinment would put a ban 
on the export of Niger seed due to its 
domestic demand? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM 
MIRDHA): (a) As a short term mear sure 
Government is importing edible oils, not 
oilseeds to> partly meet the demand in   the   
country. 

(b) Niger seeds mostly grow in tribal-
inhabitaied areas. Some quantity of export of 
nigerseeds has been allowed. This wi'il 
improve the marketability of the nigerseeds 
and in the1 process will ensure some 
economic benefit3 to1 the tribal people. 

(c) to (e) Government is not aware that 
niger,; eed oil is being used in Ayurvedic 
Medicines. Present availability and price's of 
nigerseed are reasonable and do not warrant a 
ban on the export of Niger Iseed. 

Increase in the rates of    pensions to old 
men, women and destitute 

2249. SHRl GURUDAS DAS GUPTA: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the rates of pension admissible to old  
women, men? widows, destitute women and 
children and to physically handicapped 
persons from the Social Welfare Department  
of the  Punjab Government; 

(b) since when these rates have been in 
force; 

(c) whether it is a fact that representations 
were made from time to time to the Punjab 
Government to increase these rates at least to 
Rs, 100 p. m.; and 


